| TEM NO. 6 COURT NO. 1 SECTI ON PI' L

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS

WRIT PETITION (CIVIL) NQO(s). 79 OF 2005

OCCUPATI ONAL HEALTH & SAFETY ASSCCI ATI ON

VERSUS

UNION OF I NDI A & ORS. Respondent ( s)

(Wth office report )

Date: 30/01/2008 This Petition was called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE R V. RAVEENDRAN
HON BLE MR JUSTICE J. M PANCHAL

For Petitioner(s) M. Colin Gonsal ves, Sr. Adv.
Ms. Puja Sharnm, Adv.
For Ms.Jyoti Mendiratta, Adv.

For Respondent(s) M. Anrendra Saran, ASG
M. Vikas Singh, ASG
M. Satyakam Adv.
Ms. Shil pa Singh, Adv.
For Ms Anil Katiyar ,Adv

M. V.K Verma , Adv
UPON hearing counsel the Court made the follow ng
ORDER

Petitioner(s)

Learned counsel for the petitioner had nade the follow ng nine

suggestions so as to reduce the occupational hazards of the enpl oyees of the

thermal power stations in the country:-



1. Conpr ehensi ve nmedi cal check up of all workers in all coal fired thermal
power stations by doctors appointed in consultation with the trade unions. First
medi cal check up to be conpleted within six nonths. Then to be done on yearly
basi s.

2. Free and conprehensive nedical treatnent to be provided to all worknen

found to be suffering froman occupational disease, ailnent or accident unti
cured or until death.

3. Services of the worknen not to be ternminated during illness and to be
treated as if on duty.

4. Conpensation to be paid to workmen suffering from any occupati ona
di sease, ailnment or accident in accordance with the provisions of the Wrknen's
Conpensation Act 1923.

5. Modern protective equi pnent to be provided to worknen as
recomended by an expert body in consultation with the trade unions.

6. Strict control neasures to be i medi ately adopted for the control of dust,
heat, noise, vibration and radiation to be recommended by the National Institute
of Cccupational Health (N OH) Ahnadabad, Gujrat.

7. Al'l enployers to abide by the Code of Practice on Cccupational Safety
and Health Audit as devel oped by the Bureau of |ndian Standards.

8. Saf e met hods be followed for the handling, collection and di sposal of
hazardous waste to be recommended by N OH

9. Appoi ntment of a Conmittee of experts by NIOH including therein Trade

Uni on representatives and Health and Safety NGO s to | ook into the issue of
Heal th and Safety of workers and make reconmendati ons.

Learned Additional Solicitor General submtted that suggestion
Nos.1 to 7 have been accepted by the Central Governnent as they are broadly
covered by various existing enactnents and consequently pro-active action
woul d be taken for effective inplenentation of the relevant laws, in particular the

areas covered by those suggestions.
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M ni stry of Labour (Fourth respondent) nay al so take sone steps
to see these suggestions and the rel evant provisions of various Labour Acts are
properly inplenmented by the Central and the State Governnents to protect the
wel fare of these enpl oyees.

Learned Additional Solicitor General seeks further time to exam ne
whet her the remaining two suggestions (Nos.8 and 9) could al so be
i mpl emrented and if so the extent.

Li st after six weeks.
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